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Horne Affairs recent orders of 5.1.1984 if a 
daily wage has put in 240 days of service as 
daily wage worker during each of the last 
two years be is eligible for regular appoint-
ment against a vacancy in Group 'D' post, 
provided his recruitment was made through 
Employment Exchange and he fulfills the 
other conditions of eligibility. At present 
Directorate-General, All India Radio has 
no regular vacancy of a Peon agaimt whi:::h 
any of the~e daily wagers could be absorbed. 

(d) to (g). As and when need arises, it is 
decided to engage daily wage workers. In 
view of the commencement of hot season 
all the 10 persons who were disengaged 
were asked to report for work. Two persons 
who reported, have been reengaged w.e.f. 
18.4.1984. None of the other 8 persons 
reported for work. 11 more casual workers· 
sponsored by Employment Exchange have 
been engaged w.e.f. same date i.e. 18.4.1984. 
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Indian Metals nod Ferro Alloys 
Corporation Ltd., Orissa 

10392. SHRI CHINT AMANI P ANI-
GRAHI : WJft the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be 
pleased to state : 

(a) whether Indian Metals and Ferro 
AJlo~s Corporation Limited in Orissa has 
owned different industries ; 

(b) the number of industries and com-
panies they have floated in Orissa and in 
other places in India upto date ; and 

(c) present total assets of the Saraf 
group of compll.nies up-to-date ? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGAN NATH KAUSHAL): (a) It is 
presumed that the Hon'ble Member is 
referring to Jndian Metals and Ferro Alloys 
Ltd. There are three undertakings of 
Indian Metals and Ferro Alloys Industrial 
House, registered under MRTP Act, viz., 

(i) Indian Metals and Ferro Alloys Ltd. 

{ii) B. Panda and Co. (P) Ltd. and 

(iii) Indian Metals and Carbide Ltd. 

(b) Indian Metals and Ferro Allo}'s 
Ltd. have floated a new company in Orissa 
viz. Indian Charge Chrome Ltd. Informa-
tion regarding industries and companies 
floated in other places in india is not 
available. 

(c) As per the latest available informa-




